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NON- REPORTABLE

I'N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 10413 OF 2016

[ @ SPECI AL LEAVE PETITION (C) NO. 32064 OF 2016 ]

[ @ SPECI AL LEAVE PETITION (O)...... CC NO 20164 OF 2016 ]
DELH DEVELOPMENT AUTHORI TY Appel | ant (s)
VERSUS

AMAN & ORS. Respondent (s)

W TH

CIVIL APPEAL NO 10414 OF 2016

[ @ SPECI AL LEAVE PETITION (C) NO 32065 OF 2016 ]

[ @SPECI AL LEAVE PETITION (OQ)...... CC NO. 20437 CF 2016 ]
W TH

ClVIL APPEAL NO. 10415 COF 2016

[ @ SPECI AL LEAVE PETITION (C) NO. 32066 OF 2016 ]

[ @ SPECI AL LEAVE PETITION (O)...... CC NO. 20526 OF 2016 ]
W TH

ClVIL APPEAL NO. 10416 CF 2016

[ @ SPECI AL LEAVE PETITION (C) NO. 32067 OF 2016 ]

[ @ SPECI AL LEAVE PETITION (Q)...... CC NO. 20649 OF 2016 ]
JUDGMENT
KURI AN, J.

1. Del ay condoned.
2. Leave granted.

3. The i ssue, in princi pl e, is covered agai nst t he
appel | ant by judgnents in Cvil Appeal No. 8477 of
2016 ari sing out of Speci al Leave Petition (O No.
8467  of 2015 and Givil Appeal No. 5811  of 2015

ari sing out of Speci al Leave Petition (O No. 21545
of 2015.
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4. These appeal s are, accordingly, dism ssed.

5. In the pecul i ar facts and ci rcunst ances of t hese
cases, the appellant is given a period of one year to

exerci se its liberty gr ant ed under Section 24(2) of
t he Ri ght to Fair Conpensati on and Tr anspar ency in
Land Acqui si tion, Rehabilitation and Reset t | enent
Act, 2013 for initiation of t he acquisition
proceedi ngs afresh.
6. W make it cl ear t hat in case no fresh
acquisition proceedings are initiated within the said
peri od of one year from today by i ssui ng a
Notification under Section 11 of the Act, t he
appel | ant, if in possessi on, shal | return t he
physi cal possessi on of t he land to the original I and
owner .
Pendi ng applications, if any, stand disposed of.
No costs.
....................... J.
[ KURI AN JOSEPH ]
....................... J.
[ ROHI NTON FALI NARI MAN ]
New Del hi ;
Cct ober 27, 2016.
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ITEMNO 5 + 17 COURT NO 9 SECTI ON XI'V

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Speci al Leave to Appeal (O...... cC No(s) .
20074/ 2016
(Arising out of inpugned final judgnent and order dated 03/05/2016
in WPC  No. 2680/ 2015 passed by t he Hi gh Court 0] Del hi At
Del hi)
DELH DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS



NASEEM AHVED AND ORS. Respondent ( s)
(with appln. (s) for c/delay in filing SLP and c/delay in refiling
SLP and office report)

W TH

S.L.P.(Q...CC No. 20164/2016

(Wth appl n. (s) for c/ del ay in refiling SLP  and appl n. (s) for
c/delay in filing SLP and O fice Report)
S.L.P.(Q...CC No. 20422/2016
(Wth appl n. (s) for c/ del ay in refiling SLP  and appl n. (s) for
c/delay in filing SLP and O fice Report)
S.L.P.(C...CC No. 20434/ 2016
(Wth appl n. (s) for c/ del ay in refiling SLP  and appl n. (s) for
c/delay in filing SLP and O fice Report)
S.L.P.(Q...CC No. 20437/2016
(Wth (Wth appln.(s) for c/delay in refiling SLP and appln.(s) for
c/delay in filing SLP and O fice Report)
S.L.P.(C...CC No. 20526/2016
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)
S.L.P.(CQ...CC No. 20649/2016
(Wth appln.(s) for c/delay in filing SLP, c/delay in refiling SLP
and O fice Report)
Date : 27/10/2016 These petitions were called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE KURI AN JCOSEPH
HON&#39; BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
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For Petitioner(s) Ms. Garima Prashad, Adv.
M. Ashwani Kumar, Adv.

M. Rahul Bhatia, Adv.
For Respondent(s) M. N S. Vasisht, Adv.

M. Vishal Singh, Adv.

Ms. Jyoti Kataw a, Adv.

M. Pradeep M sra, Adv.

(in SLP (C) No. 20422 of 2016)
UPON hearing counsel the Court nmade the foll ow ng

ORDER

SLP (C)....CC No. 20074 of 2016
Del ay condoned.
W find no reason to entertain this Speci al Leave
Petition, which is, accordingly, disn ssed.
S.L.P.(C...CC No. 20164 of 2016
Del ay condoned.
Leave granted.
The appeal is di sposed of in terns of t he si gned
non-reportabl e Judgnent.
Pending interlocutory applications, if any, are disposed of.
S.L.P.(C...CC No. 20422 of 2016
Del ay condoned.
According to the | earned counsel for the petitioner, this is a
case of subsequent purchaser.
In view of the above, issue notice, returnable on 08.11.2016.
M. Pradeep M shr a, | ear ned counsel , accepts notice on behal f

of Respondent No. 1.
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S.L.P.(Q...CC No. 20434 of 2016

Del ay condoned.

According to the | earned counsel for the petitioner, this is a
case of subsequent purchaser.

In view of the above, issue notice, returnable on 08.11.2016.
S.L.P.(Q...CC No. 20437 of 2016

Del ay condoned.

Leave granted.

The  appeal is di sposed of in terms of the signed
non-reportabl e Judgnent.

Pending interlocutory applications, if any, are disposed of.



S.L.P.(CQ...CC No. 20526 of 2016
Del ay condoned.

Leave granted.

The appeal is di sposed of
non-reportabl e Judgnent.

Pending interlocutory applications,
SLP (Q)....CC No. 20649 of 2016
Del ay condoned.

Leave granted.

The appeal is di sposed of
non-reportabl e Judgnent.

Pending interlocutory applications,
(Jayant Kumar Arora)

Court Master (Renu D wan)

Assi stant Regi strar

in terns of t he si gned

i f any, are disposed of.

in terns of t he si gned

i f any, are disposed of.

(Si gned non-reportabl e Judgnment is placed on the file)



